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(Shri Shridhar Wasudeo Dhabe)
for leave to introduce a Bill to provide for the

regulation and abolition of deposits and fees
and for matters connected therewith.

The question was put and the motion was
adopted.

SHRI SHRIDHAR WASUDEO DHABE:
Sir, I introduce the Bill.

THE UNIFORM PAY SCALES BILL,
1982

SHRI SYED SHAHABUDDIN (Bihar):
Sir, I beg to move for leave to introduce a Bill
to provide for uniform pay scales for public
servants of various categories.

The question was put and the motion was
adopted.

SHRI SYED iSHAHABUDDIN: Sir I
introduce the Bill.

THE CONSTITUTION (AMEND-
MENT) BILL, 1982

(To amend article 347)

SHRI SYED SHAHABUDDIN (Bihar):
Sir, I beg to move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the-motion was
adopted.

SHRI SYED SHAHABUDDIN: Sir, I
introduce the Bill.

THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL, 1982

to amend sections 21 and 22 of Act 43 of
1951)

SHRI J. P. GOYAL (Uttar Pradesh): Sir, I
beg to move for leave to introduce a Bill
further to amend the Representation of the
People Act, 1951.

The question was put and the
motion was adopted.
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SHRI J. P. GOYAL: Sir, I introduce the
Bill.

THE CONSUMERS PROTECTION
BILL, 1982

SHRI SYED SHAHABUDDIN (Bihar):
Sir, I beg to move for leave to introduce a Bill
to provide for statutory protection to the
consumers of goods and services and for
matter? connected therewith.

The question was put and the motion was
adopted.

SHRI SYED SHAHABUDDIN: Sir, I
introdhce the Bill.

THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL, 1982

(to amend sections 13-A, 13AA and 13B of
Act 43 of 1950)

SHRI J. P. GOYAL (Uttar Pradesh): Sir, I
beg to move for leave to introduce a Bill
further to amend the Representation of the
People Act, 1950.

The question was put and the motion was
adopted.

SHRI J. P. GOYAL,; Sir, I introduce” the
Bill.

THE CONSTITUTION (AMENDMENT)
BILL, 1982

(insertion of new article 16A)

THE VICE-CHAIRMAN (SHRr R. R.
MORARKA): Let us now take up further
consideration of the motion moved by Shri
Shiva Chandra Jha on the 9th July, 1982.

Shri Sankar Prasad Mitra.

SHRI SANKAR PRASAD MITRA (West
Bengal): Mr. Vice-Chairman, I appreciate the
spirit which has prompted my esteemed
friend, Mr. Shiva Chandra Jha, to move this
Amendment Bill. And because I appreciate
the spirit, Sir, [ am of the view that,
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this Bill might have been circulated
under Rule 25(2)(g) of the Rules of
Procedure of this House for eliciting
public opinion, at any rate to create
mass consciousness for a total mobili-
sation of the total manpower of this
country., Mr. Jha wants that the Kight
to Work should be included in Part II1I
of our Constitution—in the chapler on
Fundamental Rights. Sir, we are ell
anxious that the maximum ec¢mploy-
ment possibilities should be created
for every able-bodied person in our
country. But, if you want to include
this Right in the chapter on Funda-
mental Rights, the social, economiz and
political structure of the country has
to be altered and  Sir, immediately,
the Union Law Minister would come
up to say that the Judgment of the
Supreme Court in Kesavananda Bha-
rati’'s case would stand in the way.
Then, you would not be able to re-
concile, Sir the proposed article 16A,
for instance, with article 19(1)(a)(c)
and (g) of the Constitution. The
Right to Work is in the chapter .on
Fundamental Rights in the Soviet and
in the Chinese Constitutions. Probab-
ly, the same is the case with the Con-
stitutiong of the East European coun-
tries. But, Sir, we have to appreciate
. the context in which this Rizht has
been created in  the Soviet and the
Chinese Constitutions. I do not want
to read out any commentaries here cf
any writers. But 1 would only refer
to certain provisions of the Constifu.
tions of these two countries from a
hook by Shri A. C. Kapur, on “Select
Constitutions”, 1945 Edition.

I am reading out from page 512 of
thiz book:

“Article 1 of the
reads:
“The Union of the Soviet Socialist

Republics is a soclalist State of
workers and peasants ™,

Constitution

Then, Sir, I come to page 3514:

“All land its natural deposits and
the principal means of produciion
are owned by the State and opz:at-
ed by the people on behalf of the
State.”
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Now, come to page 515 of ‘b
Sail';

“Article 13 of
reads,

the (onst

‘He who does nol work n

shall he eat’. In 1938, Stalin |

ed put that work i 5 0.
honour, a matter of glor:
matter of valour and hero o
Constitution regards worx
duty and a matter of hono
every able-bodied cilizen. |
capitalist countries, work is
ter of private decision an. ho
In the Soviet Union, it is o v
of public concern. All must
and work honestly for the |
of the cifizens.

‘There is ng place for 1.
loafers and those who liv: o
labour of others. Knowleiy
work have won for the !
Union the reputation of bein
advanced and highly el
country, There ig no unen!
ment anywhere, either
towns or in the rura! arc.

a unique feature of th.
Constitution, as in no othe
try of the world full exn !
is constitutionally guarant

Come, now, Sir, {o pages 327 a1

very important for our purpos

“A socialist society cannot
ve the desired results pnless |
is Imbued with socialist ide::
a Socialist mind. The workers
exhibit a sense of duty v
work. Each one should work
gently for the common veneii
out such free, conscious
Socialist emulation aimine
fulfilment and overfulijln
production quotas in the
period of time would be im
Socilalist emulation in the
the mass movement of the
people for high productivil.
boyr, for the fulfilment
fulfilment of production
throughout the national econo
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[Shri Sankar Prasad Mitra] Then,
it goes on to say:

"Work, therefore, is a duty and a matter
of honour for every able-bodied citizen. 'He
who does not work neither shall he eat' is
the constitutional maxim and an integral
part of the labour discipline code in the
USSR. Payment of work in accordance
with the quantity and quality of work done
by each is another important rule of labour
discipline, for it increases the sense of
responsibility of the workers and encoura-
ges them to work conscientiously."

Sir, this is about the Soviet Constitution.

Now, Sir, let us come to the Chinese
Constitution. The Mao Tse-Tung Constitution
has undergone certain changes recently. But
so far as this aspect of the matter is
concerned, both the Soviet Union and the
Chinese Constitutions retain this particular
Right. Now, 1 come to the Chinese Constitu-
tion;

'The People's Republic of China is a
People's democratic state led by the
working class and based on the alliance of
workers and peasants. It establishes a
people's /democratic dictatorship that is a
system of people's democracy which
guarantees that China can in a peaceful way
banish exploitation and poverty and build a
prosperous and happy socialist society."

Come to page 592:

"Like the Soviet Constitution work has
been constitutionally sanctified in China
too. The Constitution prescribes that work
is a matter of honour for every able-bodied
citizen and guarantees enjoyment of the
right to work by planned development *' the
national economy thereby gradually
creating more employment and Dbetter
working conditions and wages. The State
also encourages citizens to take active and
creative part in their work."

Lastly, come to page 597.

It says:

"Like the Soviet Constitution, the
People's Republic Constitution also
imposes certain duties on citizens. All such
duties carry with them a constitutional
sanction and the State is enjoined to
enforce them vigorously. The first com-
mandment is that citizens must abide by
the Constitution and the law, uphold
displine at work, keep public order and
respect social ethics."

Now, Sir if I may speak from by ' own
experience, I went to China in 1954 when Mao-
Tse-Tung was at the peak of his power. From
the Hong Kong-China border right up to
Peking, I had to travel in train for 9 days. On
both sides of the railway track, there were vast
areas of land under cultivation. You would be
surprised to know, Sir, that the cattle
population of China was more or less
eliminated during the Civil War and for all
types of work, even for ploughing we found no
bulls or bullocks, but human beings. We were
taken to dams. Dams”were being constructed.
Stones were being cut out of rocks by human
labour. Stones were being brought on to the
dam” site by human beings. Stones were being
dumped on the dam site by human beings.
Stones were being fixed °n the dams by human
beings. 1 asked Chinese economists: "Why
don't you import machinery from various
countries." At that time, China was on very
friendly terms with the Soviet Union. The
answer that the Chinese economists gave me
was that if they imported machinery, they
would not be able to give employment to their
teeming population. I went to the universities
of China, universities in Peking, Shanghai,
Canton and various other cities and asked the
university authorities whether there was any
unemployment problem.

I meant the educated unemployment
problem in 'China. They said, "How can there
be unemployment?. We
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always calculate how many vacancies
will be there at the end of four years
or after 4 years gnd if there are going
to be 100 vacancies, we will admit
only 100 students in the first year ac-
cording to merit so that when they
graduate, they do not have lo wait
for employment.” Shall we be able to
introduce all these practices into our
country, particularly keeping Article
19¢1)(g) of the Constitution intact.
Mr. Shiva Chandra Jha would certain-
ly and quite legitimately asi me,
“What is then your solution? If you
don’t accept my amendment, what is
your solution? How are you going to
solve the problem of unemployment in
our country?” Sir, I am too small and
insignificant a person to give an ans-
wer to a scholar like him. To my mind,
the first necessity is the control of the
growth of population for which the
Government is making its efforts. Here
too in the case of control of growth of
population, I ean tell Mr. Jha that
China's success has been remarkable,
Secondly, Sir, Gandhi is a much-
abused person in many circles,

Leave aside his trusteeship theory;
call it Utopia. But what about his
decentralised economy? What about
his view that heavy industry should
be controlled by the State and  the
State alone? What about his theory nf
bread-labour, of labour intensive pro-
duction, particularly for consumer
goods? What about his statement in
the ‘Harijan' on the 23rd March, 1947,
when India was about to attain inde-
pendence? I quote Mahatma Gandhl
himself:

“Any plan which exploited the
raw materials of a country and neg-
lected the potentially more power-
ful manpower was lopsided and
could never tend to establish human
equality.”

To my mind, Sir, having regard to
the Constitution we have given upto
ourselves, this is the best solution of
the problem of unemployment of a
thickly populated country like ours.

[6 AUG. 1982 ]
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Sir, the second part of thjs |
posed by Mr, Jha is the introd
in the Chapter on Fundame:t ! !
of an unemployment allnwirnc
in some of the democratic
there are legislations, not (. r
nal sanctions, but legislatio:
granting unemployment henetit
look at the position in our
The latest figures given by th:
Minister to Parliament are th:-.
registered unemployed in 1077-0:
lakhs. Registered unemplove;
31st March, 1882—180.20 lakh=
tered educated unemploved o~
31st June, 1981—84.5 lakhs. Th
number pf unemployed would
about 3 crores according 1o th
given by the Government 1o
ment, And-if .you want to
subsistence allowance of Rs =
month which, in this inflation.
ket, i not very unreasonhls
State exchequer would reanir
Rs. 1R,000 crores a year. Ang -
or not the Government is in =
to bear this expenditure is not "
to say it is for the hon, Minio
answer,

Sir, I have chosen t, part
this debate merely to point
legal impediments to the ad
the Rill propesed by my
friend, Mr, Jha, and also f
my views generally on the cart
his bill which I fully apprec
again. I thank you, Sir.

SHRT AJIT KUMAR &Ml
(Assam): Sir, T rise to speak
port of the Bill introduced b
triend, Shri Jha. By introducii
Bill in the House he has anlv 1.
ed both the Government and 1
ple as well as this House of th.
duty of fulfilling the basic !
of the Constffulion of Indin, ~
its initial framing of the Co
has gone through several nmee
One of the amendments ma
recent past inserted the oo
list" in the verv Preamble ¢
Conctitution.  After this ame
India ie a Sneinist, Sernlar Nen
tic Republic, The waord “Soei-licr
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[Shri Ajit Kumar Sharma] earlier absent in
the Constitution. Then, Sir, the Constitution
has also passed through another amendment
by which the right to property has been made
an ordinary right, and not a fundamental right.
By yet another amendment a set ol
fundamental duties of the Indian citizens has
been introduced in the Constitution. Now the
Constitution lays down certain fundamental
duties for the citizens of this country. Some of
these duties are: to abide by the Constitution
and respect its ideals and institutions, the
National Flag, and the National Anthem, to
cherish and follow the noble ideals which
insipred our national struggle for freedom, to
uphold and protect the sovereignty unity and
integrity of India, to defend the country and
render national service when called upon to
do so. Now, there are so many other duties
also included here.

Now, in this whole background Sir, I would
like to draw your attention to article 39 of the
Constitution in which the Directive Principles
of State Policy have been enumerated. It says,
that the State shall, in particular, direct its
policy towards (a) that the citizen, men and
women, equally have the right to adequate
means of livelihood, (b) that the ownership
and control of the natural resources of the
community are so distributed as best to
subserve the common good, and (c) that the
operation of the economic system does not
result in the concentration of wealth and
means of production to trie common
detriment.

Now, Sir, in the context of these provisions
of the Constitution it is necessary that the
rights of the citizens to have adequate means
of livelihood in other words, to the right of
work, must also be acknowledged as a
fundamental right for the Indian citizens. In
this regard it is said that in view of the
tremendous problem and the very big
population of the country, even if we included
such a right in the Constitution it may
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not be possible to implement it fully. And
instances have been given, ior instance, that
though we have promised to provide
compulsory free primary education to the
children up to 14 years of age, even after 35
years of Independence we have not achieved
it. Such of these examples are cited 10 say
that it is very difficult to implement the
provisions guaranteeing the right to work for
the citizens of the country. We may put
forward these arguments, no doubt, but when
in the national sphere we put forward such
arguments, it only indicates that we have not
yet developed a will to restructure our society
and to build a democratic socialist society in
our country. Whenever we hesitate to perform
the logical duties arising out of the very
preamble of the Constitution, it becomes a
matter of regret for everybody and for the
future generation.

If Mr. Jha'y Bill is accepted and if this
provision becomes a part of the Constitution,
it immediately makes the Government as well
as the people obliged to think of measures of
reordering the economic system as well as the
political system so that everybody gets not
only the right to work but also right to dignity
and to a dignified life as a member of the
Indian stream.

I must point out here that because of the
hesitancy operating in the minds of our
representatives from the beginning and all
those who run the Government and those who
have been running it for the last 35 years, they
have failed to decide to do anything positive
for achieving the ends of the Constitution. If
we look at the process of economic
development as well as the political
developments in the country, we find that
there is a lack of political will to establish «an
egalitarian society in India.

We have several Five-Year Plans and if we
go through the five-year plan documents, we
find in every such document that very sweet
words are mentioned, about establishing
a
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society of eqgual citizens poth econo-
mically and politically, And every
plan document admits real problem
of ynemployment, the huge problem
of Zoverty; it admits that more than
half the population is below poverty
line, But when it comes to suggesting
and implementing necessary measures
for removing this poverty, then we
find a hall in the process,

Now, the Constitution says thal
there snoud not be concentration of
economic wealth in the hands of a
group or an individual, Since it is
a directive principle, it does not leg-
ally bindg the Government to prevent
such concentration and the Govern-
ment goes on encouraging concen-
tration of economic wealth in the
country in a particular group of
families, or in a few families in the
whole couniry and today we find that
the whole nation has been divided
into two classes. One is a nation
consisting of a few families and along
with them, the elite of the country
and the second nation consists of the
poor people in the country, We find
that no steps have been taken except-
ing giving some assurances in words
that the condition of the poor people
will be changed., Excepting that, we
have not done anything. If we accept
this Bill and the right to work be-
comes a part of the Constitution.
then, the Government and the differ-
ent parts of the State machinery will
be, for the first time, compelled to
take measures for the purpose of
economije improvement as well ag for
giving employment to every indivi-
dual who is unemployed. Well, this
is not impossible also. As my hon,
friend Mr, Mitra has pointed out
we have the basic Gandhian objec-
tive of a decantralised economic
structure, The tragedy in our coun-
try is that when we started the na-
tiona] struggle, we promised before
the people that we shall achieve a
State, a nation, in which bread and
freedom will Le combined and a com-
pletely decentralised State, both eco-
nomically and politically, will be

l
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science. Just a year back Indian
scientists held a seminar in Bangalore.
They made an assessment of the entire
progress of science  and technology in the
country and they have come to the
conclusion that the present method of
importing science and technology
from the United Kingdom, the United
States of America and the USSR, and their
adoption has done more harm  than good to
our country. The basic point is  that a
country like ours has  the biggest wealth in
its population. We have got a very big
population and our first problem is how to
employ all of them. Now to employ
this entire population ~ we have got to
develop our economic structure, our
political organisation and also we have
to use science and technology for the
purpose  of  employing the entire
population of the  country. And with
proper policy and planning this is not
impossible. Had we utilised science and
technology in  a proper way, had we got
small machines which we could have
utilised in villages and towns, it would have
given employment to all the citizens of the
country. But instead of doing that, the
Government have gone in for
modernisation, so-called modern
technoloigies, creating more problems,
creating a crisis in our economic
situation. So, it is not that the 'right to work'
cannot be  constitutionally guaranted. It is
not difficult to provide for the right to
employment. We have the determination to
do it, provided we go in for , new economic
and  political structure. My  Hon.
friend, Shri Mitra, was pointing out that
article 19 of the  Constitution may be
impediment, but Ido not think that it can
be an impediment, because by making a
provision  of 'right to work' you do not
prevent anybody from pursuing  his
profession. It merely gives the right to the

citizens to claim employment whenever they
find it necessary. But what is necessary today
is that we must admit that the 'right to work'

must
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be given to all the citizens of the country.
Otherwise, the very democratic structure
which we are now having in the country may
be thrown out if a large number of people re-
mained unemployed under various categories.
The number of unemployed is placed
variously from 14 million to 14 crores. To
bring about a new society, to make the people
happy and to make our democratic process
successful, the first thing that we have to do is
to provide employment to all and adequate
means of livelihood to every citizen of 18
years of age. Only then we can come to a
healthy state of our country.

With these words I support the Bill
introduced by Mr. Jha and I also support the
demand that the Bill should be circulated for
eliciting public opinion so that there might be
a wider discussion on it and in a better way
people's conscience might be roused on this
subject. Thank you.

SHRI A. P. JANARDHANAM (Tamil
Nadu): Mr. Vice-Chairman, Sir, the previous
speaker referred to our vast human potential.
We have to tackle the human resources. But
have we succeeded in doing that? Mr. Mishra
pointed out that his visit to China proved that
they calculate wisely and that they have
eliminated a very big problem. But here what
do we do ? Our human resources are
unlimited. But have we put them to wiser use?
The dam, that they have constructed in China,
the works that they have constructed in China
and all the big projects they have built with the
help of human material— we all go through
them. But he*e what do we find? How are our
people being harnessed? Here, again and again
I stress that there is complete lack of
dedication from top to bottom. For 35 years
we had our precious freedom. But what for ?
Is it to produce *'Aya Ram Gaya Ram"? Is it
to have slothful bungling,



arrogani ignorance and grand corrup-
tion? Excuse me,I have toturn the
light inwards. We should search our
conscience, How can we down like
this?

Let us see. Unemployed graduates
daily come to me. *“Sir, I am an M.A,
Sir, 1 am B.A. Sir, I am M.Se, And
unemployed for 15 years!” How can
I take this mathematics of human sui-
fering ? For those who feel, it is a
tragedy of Homeric dimension. Do
we feel it 7 Do we plead 7 How
many of us do so? I know there
are gallant people. 1 know there are
conscientious people. I know there are
dedicateq people who want {0 do some-
thing, But their voice {8 ignored,
their  conscience jg stilled and
their gpinion ig slighted. These are
warnings, they are portents, because
hunger, need and mounting colossal
unemployment—all . these things are
warningg that we are gitting on
the top of a volcano, These
things drive our youngsters to
tell this. No amount of idealism pre-
aching can fill our bellies, No amount
of dynamic slogans can carry our
masses, Because we have failed to
srovide the basic necessities for our
people. T jnclude myvself in the list of
lailures

Let us see what can be done. First
we should stop our reckless breed-
ing. We go on breeding, We go on
filling cradles. We go on saying: “God
hag given us children, Fate has wil-
led thus, My father had 15 or 16
children”. S0 we go on breeding.
When we produce mouths gt that
scale, no amount of agriculiural pro-
duction, no amount of industrial pro-
duction can help, These mouths
ravishly gobble up every thing. Chil-
dren in Italy donate for the sake of
our children. But where does the
milk powder go? Where do the cloth-
es that are being sent here go ? How
much loans have we got ? How many
crores of gid have we got? Does every
pie go to the deserving people? Do we
provide the basle necessities? What
are we doing? Why should we deny
our people, pur poor, humble,

simple people? Have we

them al 1least the

minimui

cereals? Have we given
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thinning, our waistline is going down, we are
emaciated specimens and  we are rotting,
reverting to jungle days. Whether we are
going back to the tree-tops, I do not know.

But something has to be done. We have to
get down to brass-tacks, plan very well, plan
things suited to this ethos, this land this soil.
Then alone can we progress. What things, I
leave it to the Elders. Thank you.

SHRI HANSRAJ BHARDWAJ
(Madhya  Pradesh):  Honourable Vica-
Chairman, Sir, I am grateful to our senior
colleague, Mr. Mitra, who has so pointedly
said that when we talk of the right to work, we
have to examine the various systems where
such a right is guaranteed. Now, except ior the
two countries about which my friend has
already referred to, the conditions under which
th, people were made to work, the conditions
that were prevailing at that time when he
visited China and, Sir, with your kind
permission I may elaborate them. When you
work under a dictatorship like China or Russia
where there is ny freedom of any kind then
only can you ensure a right to work of that
nature. And mind you, Sir, there also they
have said that the payment will be made
according to the type of work one does. It does
not mean that every man in China or in Russia
is being paid the same amount of emoluments
as the other one. There is always the
consideration that if a man is doing some
labourer's work, he will be paid according to
the labourers's scale and in other ways they are
being paid on the basis of the work that is
being done. Now we can look back to our
background. We are not working in a
dictatorship. We are working in a democracy
which, I may say, is the largest democracy in
the world. The founding fathers of our
Constitution made certain provisions. In rart
III of the Constitution certain fundamental
rights have been guaranteed and in Part IV, the
Directive Principles of State Policy have been
mentioned. Now, if we look at them, it was not
the wisdom of the founding fathers
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that the people of this country should starve.
They had foreseen that we had inherited an
.conomy in which we had to build up our own
resources. Now when we wer, made free of
the Britishers, at that time what was the in-
frastructure that we had inherited ? Pandit
Jawaharlal Nehru, who was the architect of
the future of this country, said that we must
make this country self-reliant, and everybody
will willingly agree that ther. has been no
going back on that. Kindly look at the
situation in which we were in 1P47. What was
there in this country wher it became
independent?

THE VICE-CHAIRMAN (DR. (SHRI-MAT!
NAJMA HEPTTJLLA) in the Chair

We had no dams. Now we have got
tremendous irrigation potential throughout the
country." What was the state of industry in
this country then? Now this country is one of
the first six industrialised nations in the whole
world. Is it not progress? Is it not right
direction in which this country is going? T
think some peoole have turned blind On thi,
aspect. These achievements cannot be
undermined in any way. Now they say, we
must give them the right to work. AH right,
tomorrow the Government agrees to your
request and puts an article in the Constitution
whereby everybody wilt have the right to
work. Will it solve the problem? Do some
heart-searching. We must consider how this
problem of poverty can be solved. This can be
solved when you harness your resources,
when you put your population to work. How
will you guarantee work to a person who does
not want to work? What is happening in
Mabharashtra? We had one up-going industry,
that was the textile industry and we were
exporting textile goods and earning foreign
exchange. Now, who are the people who have
made the people not to work? Do they want
any guarantee to work? Do they went an
article in the Constitution for the right to
work? That is not required. All that is required
is the will to work and if anybody has got
the will to
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work, then there is nobody in this
country who can stop that person from
working, Who are the people who are
stopping these small, poor people from
working, who are responsibie for
these people starving in Maharashira
for six months as they are not allow-
ing them to work? They were emplo-
yved but now they are not working.
What amendment of the Constitution
will give them work? Kindly tell us.

There are systems where this right to -

work is there, but there work is taken
on the knob of the shoe. It is not by
shouting slogang that you get it done.
They are cdragged like cattle a.ong the
fooipath and made to work. Whep
they comypare China with India I amw
sorry to point out that they are living
in a fool's paradise. India is y {ree
country, It is a country of Mahatma
Gandhi which does not do violence
even to antmals, what t{o speak of
people. We are developing gs a nation.
We are proud that this country is
developing in the right direction. We
are planning our development, But in
the three years when there was no
planning, That hag upset the whole
thing. Today you want that this arti-
cle should be amended. But the prob-
lem of this country cannot be solved
in this way. We must put our hearts
together and lend our support. On
many occasions we have seen that
even when the Government tries to
bring forward something in favour
of the people, it is heing opposed. This
is not the way the country will rise.
We have to do some heart-searching.
No amendment of the Constitution,
much less an amendment for giving
the right to work, will solve the prob-
lems of this vast country, where we
have got multiplicity of religions,
where we have multifarious problems,
where we have diversity of lanzuages.
People are not putting their energies
together. Have you ever heard ibat the
only role of some people in this coun-
try is to come to Parliament and op-
pose the Government and shout at
the top of their voices that the Gov-
ernment is not doing this, is not do-
ing that? You should put forward sug-
gestions to meet the challenge, how

|
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to feed the people of this cou
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tion of famiiy planning.

Your resources are Lmilc
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mily planning js the worst th.u
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“limit the population of thi
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Before you tried to give so
slogan to the people. Bul o
have to cooperate with th
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and economic circumstances o
person to see that his famil:
grow beyond control. This 1=
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ria. Have you ever visited
1 went there gnd saw that 11
do not have two square men!
We are proud that we e -
cient in food. We are not o -
so much of food as we did
The green revolution wo
effort. It is not a question |
two words in the Constitu
you have the remedy for ul
It you are a nationalist, then
to have a look at the entire (
tion and wherever the Consii
creates impediments in the
ment of social and economic or
have to bring forward const.
amendments. How many
ments were supported py 1o
Now, they are putting amen
the Constitution. When the 1
Ses case came, they opposed
appreciating the sanctit.
amendment. Today, it is a .
hear{ searching. Let ,s ho
Let us be thoughtful about 1
of this country. You are pii
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argue and put things just for the sake of
opposition.

TMadam, my senior colleague gave very
good examples and proved that < only
totalitarian countries in the whole Universe are
able to do it- Are we going to change our
whole system? They are opposing technology.
Is there an, country in the world who has
progressed without technology and science?
You want that we should go back to the
villages without electricity. Technology and
advancement of science are necessary for the
development of any country. Russia is equally
advanced in technology. They are competing
with the U.S.A. Similarly. China has not
advanced only by manu-* al work. They are
also importing technology from other parts of
the world. Now, they talk about Bengal. I am
sorry to say that you cannot travel from one
corner to another in Bengal. You will be
looted by the teeming hungry men. Is there
any freedom in Bengal? You should first
scrutinise the facts before you speak. This is a
case in which an amendment is introduced to
earn some sort of name, as if he is the only
person who is anxious to give work to the
people. This Government has done things
which you cannot dream. This Government
has brought integration to this country. This
country was divided in princely States. We
brought them together. It was not unified by
anybody else. Today we have abolished every
disparity in the living of the people. We ar,
going in that direction. It is the duty of the
opposition to point out the weaknesses of the
Government, but it is equally the duty of the
opposition to cooperate with the Government
so far as good measures are concerned.

PROF. B. RAMACHANDRA RAO
(Andhra Pradesh): Madam Vice-Chairman,
originally I was not prepared to talk on this
subject. After hearing a few speakers, I made
up my mind to make a few points.
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My friend, Shri Shiva Chandra Jha has
moved a Bill in which he wants every citizen
of this country to have thg right for
employment and in case the Government
cannot provide employment, it must be made
justiciable. I do not know, of all democracies
in the world which democracy has this
provision. It is a laudable idea provided the
Government and the people work together
harmoniously and the people also have the
right type of attitude, initiative and enterprise
to be able to create employment rather than
making the Government along responsible for
creating employment and then giving
employment to every citizen of this country. I
do not know of any democratic country in the
world that does it. It is the attitude of the peo-
ple and the training of the people that matter.
It is the people who create employment. I do
not know whether it is a right thing to rely
completely on the Government. It takes the
initiative away from the public. Every indi-
vidual citizen, provided he is given the proper
training. must be in a position to create
employment by his own enterprise.

I think Mr. Mitr, has given the example of
two countries, namely, China and USSR. It is
well known and I do not like to repeat
arguments which have already been made by
my -efriends. Let us take our neighbouring
country like Ceylon. It subsidises Its food
enormously. The amount of financial strain
that this country is having is so much that its
development itself is stunted. Whatever
subsidy or unemployment benefits that yo,
give can be borne only by a rich country like
the UK. or USA. Which can afford these.
These countries have become rich by
application of science and technology, by the
enterprise of their people and their industrial
growth and so on.

One of ™Y friends mentioned about
population. At the time of our Independence,
our population was nearly half of our present
population. Had we taken up population
control meas-
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sures from the time we gained Independence,
we would not be in such a .sorry state of
affairs. Practically no unemployment problem
would have existtd at this stage, i would like
to reiterate that one of the major problems
which we have to take up is the population
control.

I agree with my friend, Mr. A. K. Sharma,
that industrial development is the heart of the
problem.  What kind of industrial
development? Not thg major industries
involving automation and robbots which
remove people from employment. We should
develop small-scale industries. These indus-
tries should be spread in villages and all rural
areas. There are a number of hurdles we have.
Big industrialists and multi-millionaires
should be en-courged to give up
manufacturing small items which could be
manufactured by small industries for instance,
soaps, tooth paste, etc. because it has been
demonstrably proved that these can be
manufactured by small scale industries sector.

Mr. Bhardwaj has mentioned that our
country is the sixth in industrial output. Let
me remind him that at eone time it was
thought that our country was the tenth in the
gross industrial output. The latest study has
indicated that we have gone down from the
10th position to the 23rd position. And they
list only the first thirty places and we may
soon go out of the list unless we make every
effort to increase our gross industrial output.
It is no longer true that we are in the tenth
industrially developed country in the world.

Now, I would like to make some very
important observations pertaining to the
present Bill.

No man in this country, no self-respecting
man in this country, no well-educated person
in this country, no person who has the
capacity, initiative and drive, would like to
wait for the Government to create employ-
ment ,nd to call him to be employed. Our
country is not going to be a country of slaves
or clerks or bureaurcrats.
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We should develop in our people initiative to
be able to create employment and work for
themselves. There is a Chinese proverb which
says—1 would like to remind the House of
this proverb—that if you give a man a fish,
you are giving him a meal a day; but if you
teach him how to fish, you are providing him
means for his entire life." That is the kind of
training that we have to give to the people in
our country so that the people receive the
right kind of training and that training and
that knowledge they should be able to use in
order to be able to create employment for
themselves and for others. Not only that.
They should be able to employ other people
also in the country ,nd that is the kind of
training that is essential for our country now.

The last point that I would like to mention
here is this; I would not say that we do not
have problems. We hav, many problems
including the problem of unemployment. Our
country has produced many saints and
savants. Our country was liberated under the
leadership of Mahatma Gandhi. It has a
certain amount of character. But what
happened to the multimillionaire industrialists
in our country? Have they been able to have
some consideration for the poor? Have they
been ,ble to create employment in a manner
that we can contribute towards the
elimination of unemployment In the country?
I would only Ilike "° quote Sawmi
Vivekananda. He said:

"So long as the millions die in hunger
and ignorance, I hold every-men a trator
who, having been educated at their
expense, pays not the least heed to them."

It is one of the unfortunate things in the
country that the rich people have ng
commitment for the welfare of the
downtrodden. The rich are becoming richer
and the poor are becoming poorer. Every
effort should be made to bridge this gap and
for that necessary training should be given to
the people. I would like to mention here that
if only our constitutional obliga-
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tlon of seeing that hundred per cent of
our population should be educated up to
the age of 14 had been fulfilled without
too much emphasis on higher education
being highly subsidized, we would have
been a different country altogether by
now. Thank you very much, Madam,
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*SHRI  SADASHIV ~ BAGAITKAR:
Madam Vice-Chairman, this Bill i» brought
forth before the House with a view to
amending the Constitution to take up the
responsibility of employing the unemployed.
But this task must be taken over by the
Government of India, not merely as directive
principle. The Government must take UD the
responsibility of employing the unemployed.
It is for this purpose that the Bill has been
brought forth before this august House.

q1bi w7 fram § g (=
= atg vim) Wi fgEr ® oafeo
arfw araw fa=rad §1 g% Fhr A 579

sfi warfma ammdagwy 0 w9
A SACHIA 1 HTA § AATH F1 Hrfoer
7, I wmE wanz e
qTT AT 4.5 fREwdr g A e
TEm T ¥ gt

W Hel WY T ¢ AL AT ¥
4@ w3 2 A fgedr ¥ Arfaq, | (s7@atA)

s yefma amd mr 0 W
graar fea=edt A1 cavemETAH
aar w7 gfag

"Madam, therefore, in the light of this fact,
the amendment of the Constitution has
become necessary. It is not enough for the
Government to accept it in principle but it
must also be fully implemented. The principle
is one thing and implementations of it is quite
another. Here the difference between the two
is the distance between the sky and the earth.

Just now my friend Mr. Sukul said that he
had seen the old Congress report of 1936,
held in Faizpur but had he seen the report of
Karachi Congress of 1931 then he would
realise that the independent India's Govern-
ment's responsibility was to give employment
to all, that the government

* English translation original speech d
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would take over this task. This was the
promise given to the Indian public at large.
With this sort of promise given they got the
support of the people to seek freedom. After
freedom only the problems of Zamindar's and
their tenants were solved but Government has
failed to look into the problem of common
man's employment. It has in fact, totally
neglected. This problem.

Every citizen of India has a right to work
and earn. This was the promise given by the
then Congress Leaders. The right to work and
earn was not included in the fundamental
rights, but in the directive principles. Hence
this Bill is brought forth to amend the
Constitution and is before this august House.
Every Hon. Member of this House who spoke
has highlighted the steady and steep growth of
unemployment in the country. It has therefore
become imperative, that employment should
be given to the unemployed. The population
below the poverty line too is steadily rising
despite the six five year plans. Our country
has faiied to check unemployment and it is
growing alarmingly. This factor is accepted
by all the Hon. Members of all the parties in
this august House. Ther, are no two opinions
on this subject. The question now therefore is
how to change thi3 situation and how to solve
the problem?

Just as Karl Marx had said "Philosophers
have explained the world; the question is to
change it".. The employment has increased
and we have accepted the fact. Despite our
having spent crores of rupees in the Six Five
Year Plans, the number of people below the
poverty line is on the increase. No one can
den, this fact.

But our Prime Mifltster has stated at New
York that the people of Tndia are far better
then they were a couple of years ,go. There
is marked differ-

elivered in Marathi.
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ence in the life of the people. I fail to
comprehend what the Prim, Minister has said.
In 1930 Mahatma Gandhi started the Salt
Satyagraha, the story of which I need not
elaborate. It was only after' he visited Orissa
that Gandhiji understood, the meaning of our
country's poverty. The workers in those days
were paid nearly 4 to 5 parse as daily wages.
Gandhiji went on Salt Satyagraha to protest
against this.

Today, it is said that the condition of the
poor people has changed that's what Prime
Minister Indira Gandhi wanted to say. What
xactly she meant is beyond my
understanding.

There is absolutely no change what-soever
in the lot of the poor people. If we consider
the present condition and the standard of
living of the Harijans, Adiwasis, poor, slum
dwellers etc., one has to go there and see for
oneself the true fact. There is rapid growth of
poverty in our country. The condition of our
nation is becoming worse. I would like to
state here that it was announced everywhere
that malaria has been eradicated but the fact is
that a city like Delhi is facing enormous
growth of mosquitos and malaria is still
prevenlent in a large number of cities and
States. For people of Eastern countries
poverty does not depend on the economic
condition of the common man but it depends
on what he eats and wears and where h"
dwels.

Contagious disjeases are increasing day-
by-day, Malaria is rampant, i'he reason for
this is that the people who had good health
and power of residence to these diseases ten
years a”o do not have same power to resist
ihese disease today.

Madam, Vice-Chairman, perhaps you are
aware that in Bombay where you are living
you must have seen on the Streets boys of ten
to twelve and ladies collecting papers and
other waste material and bundle them
together,
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They walk in the knee deep filth to collect this
waste which they sell to make their living.
Even their number is on the increase. Can
you deny this , fact?

Under these circumstances, the Gov-
ernment mugt come forward to help the
unemployed. Just *s every adult citizen of
India is given the right to vote, similarly
every adult citizen should also have the right
to work. Any difficulty arising on this matter
should be overcome. I don't say that thi; is the
Government to work. You are aware,
perhaps, that in 1948—50 when we left the
Congress Party we gave slogans to keep
every village clean. Mr. Kalpanath Rai knows
about it. We gave this slogans with the idea
of bringing about a revolution.

After the world war when we tried to get
our freedom, students, youths and able bodied
adults, farmers etc., were all united for this.
"Similarly we should find a way out to help
the unemployed. When Mao's revolution
started in China, they started with labour
incentive works. We and Mao's China were
free at the same time. In 1947 we got our
freedom and in 1949 China's revolution took
place. In "ndia those plans which we had
accepted wi'h full belief of prosperity have
cheated us. We thought, perhaps, after tre
Industrial revolution there would be opening
for th, unemployed as it happened in the
17th,-I8th and 19th Century in the Western
countries. We thought that in India
employment will increase and the poverty
would end.

You have your statistical department and
also the Planning Commission. If one looks at
their reports one can understand that what we
invested in the planning and the wealth that
we created out of that investment has not been
distributed according to the needs of our
society.

o) weqaArg IM
WETT |

Al a3fma amdast . FoOa19
off, a8 Sff eEH 2, TOw &1
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& v, wUd i dver @ aw o 4%
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qrEsT. | (sEaTE)

Madam Vice-Chairman; this is what I have
been saying, that is what we invested in th,
planning and the wealth that we created is not
used judiciously.

Madam vice-Chairman, the direction the
planning has now taken has become a subject
of disillusionment. The planning of Industries
and other schemes have not proved of any
help to remove poverty in India. This js
proved beyond doubt. Hence the need to raise
this question for the government to help the
unemployed. It is therefore, necessary that the
government should accept this Bill for amend-
ing the Constitution and include the right t,
work in the fundamental rights.

[ RATYA SABHA 1
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AND COMPANY AFFAIRS (SHRI
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JAGANNATH KAUSHAL): Madam,
Vice-Chairman; let me first ot all thank
all the Members who have taken part in
this debate. At the outset, I must say that
the spirit behind the Bill has been
appreciated by almost all sections of the
House.

o fra sz wr (fgre) @ dew,
& dtw &, o aw fafreee am
a9, g WAIGT FO

ITERUEAN (o WHAT ATANAT
gugewt) @ A, TEA qg A
IO O
He is intervening.

SHRI JAGANNATH KAUSHAL: 1
am also appreciate of the spirit with
which this Bill has been brought for-
ward. But before 1 accept the Bill, or I
even accept the idea of chculatins it for
public opinion, let us analyse the Bill,
because in my submission the discussion
has proceeded much beyond the scope of
the Bill. The scope of the Bill is very
limited and let us see whether th, Bill, if
accepted, will really solve the problem
which the mover of the Bill wishes to
solve.

Now if I could draw the attention oi
the House to the Statement of Objects
and Reasons, then the mover himself has
said that he wants to guarantee the right
to employment and make it justiciable.
So this is the whole problem. He says if
the State does not give employment, he
will go to a court of law and will get a
mandamus from the court; You please
give him employment. Now before such
a writ of the court becomes effective, the
State must have the resources to give em-
ployment to all adults. This is the object
with which Shri Jha has brought forward
this BilL And the alternative which he
has suggested is that In case the State is
not in , position to give the job, then the
State  should give unemployment
allowance.

As Shri Bagaitkar has said and
everybody has said these are laudable
objects. Since the day of freedom we
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are trying ty do this. Whether we have
succeeded, to what extent we have
succeeded, whether we hope to succeed
fully—these are all matters which have been
debated. But the question is, can we give **h
a right to the courts that they may issue a
writ, Which writ may not be honoured, the
writ may not fructify because in order to
make this Bill effective, first of all, aa has
been stated by all the Members, the society
should be in a position to create that
employment which will Satisfy all the adults
of this country.

Today we all accept that the State is not in
a position t0 accept it. If it is not in a position
to accept it, then to make it a justiciable right,
in my humble submission will not be correct.
Now the magnitude of the problem is known
to the mover also. The mover knows although
probably it is known to him partially, but
during the debate it has been told by so many
hon. Members that it is a problem of great
magnitude.

Now, a Financial Memorandum has been
added to this Bill itself. The Financial
Memorandum says:—

"The r°ugh estimate of expenditure in
respect of citizens living in the Union
territories is approximately Rs. 70 crores.
The expenditure likely to be incurred by
the State Governments on this account
cannot be estimated at thi stage."

He says that only for the Union territories the
recurring expenditure will be to the tune of
Rs. 70 crores per year, but regarding the
States he says he is not in a position to give
th, figures. The hon. Member who just
participated, Mr. Justice Mitra, said that
probably the expenditure will be to the tune
of Rs. 18,000 crore, per year. Now, let us
understand, is our state in a position to just
pay unemployment doles, that till we give
him employment we will give him so much
unemployment allowance? Is the State really
in a position to give Hs. 18,000
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crores per year as unemployment allowance?
K not, then I would request the honourable
Mover to consider both the aspects and not
press for passing this Biil, because this Bill
ultimately is not going to solve the
problem.

The problem is economic, the problem is
political, the problem is changing the entire
structure of the society. This is the problem
which hon. Members have almost swith, one
voice debated. Now I will again revert to what
my honourable senior friend""Mr. Justice
Mitra, has said. He says, we require a
restructuring of the social, political and
economic structure of the society. This Bill,
according to me, is not meant for that purpose.
It has a very limited extent and that extent will
not provide jobs. It will only provide an
opportunity for that unfortunate man to
litigate. He is unemployed and we only
provide him with an opportunity to go to court
and fight. He has no means at his end. We
want him to litigate and, after litigation he will
get a writ which will not be honoured, which
cannot be honoured. Therefore, the sol. point
which we have to consider is this: The spirit
behind it is acceptable. But again, the right of
full employment, except in two countries—
but Mr, Jha mentioned another country also—
is not fully guaranteed in any State except the
States which are under dictatorship or are
Communist countries. And there, the very
basic thing. which is missing in our country,
is that there the entire resources of the State
are vested in the State itself. That is why Mr.
Justice Mitra was at pains to read from the
book of the writers where they said, where the
entire economic resources vest in th, State,
they are only worked by the people. Where
the resources are owned by the State, then,
obviously, the right of. work can be
guaranteed. But here not that we have done it,
but Parliament all through has accepted mixed
economjf for the country. We have accepted
It. We have not chosen to nationalise all the
resources of the State. Tomorrow if the will of
the nation is that the en-
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tire resources of the State will have to be
nationalised and there has to be a totally
different type of society, a totally different
type of Constitution, then again I would say,
as the Constitution stands today, as the
Constitution interpreted by the Supreme
Court stands today, there things ar. not
possible to be achieved by this solitary
amendment which m, hon. friend Mr. Jha,
has brought forward.

SHRI SANKAR PRASAD MITRA: But
according to the Supreme'Court you have to
form a Constituent Assembly.

SHRI JAGANNATH KAUSHAL: This
Bill is not for changing the entire structure of
the Constitution. This Bill is not for changing
so many ideas underlying the Constitution.
The Bill is only to make this right a funda-
mental Right—justiciable.

Therefore, it has been a highly instructive
debate, a debate of a high order, where the
entire economic policies, the political
structure of the country and the economic
structure of the country have been debated. As
1 said, it is of great education to anybody who
hears this type of debate, but we have to
connn, ourselves within the four corners of
the Bill which has been brought forward.
According to me, the Bill is not going To give
employment. The Bill is only going to give an
opportunity for filing a writ petition in the
High Court, which means an empty litigation.
That is why I say that I am not in a position to
accept the Bill or even to send it for public
opinion because we know what public opinion
is; it is what you people are saying. I can
accept what the hon. Members are arguing
about, but as I say, that is argument on the
basic principle on which today the society is
not in a position to go back. We have accepted
mixed economy, we have accepted planned
economy, we have started with plans and now
we are in the midst of the Sixth Five Year
Plan. So to say that the Government is obli-
vious of this iy not correct. Those
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documents are public property and my friends
have read  these documents more than once.
The policies and programmes in the Sixth
Plan have been debated and accepted by Parlia-
ment. A number of schemes and a number of
steps e contemplated and they ar, being
followed. Somebody may say that they are
not being fully implemented. Somebody may
say that they are being partially implemented.
But I would repudiate this charge that the
Government has no will to create productive
employment. May I read only two or
three or four  broad schemes that We  have
adumbrated. Now the first is, generation of
increase-ing employment opportunities in agri-
culture and allied sectors tlfrough massive
irrigation programmes  with a high
component of minor irrigation; improved
availability of agricultural inputs, specially for
small  farmers. That is one. Number two,
extension of the Integrated Rural Development
Programmes to all the blocks of the country.
This has already been done. About 15 million
families would be benefited during 1980—385
by this pro- . gramme and brought above the
poverty-line.  Then ther, is development of
fisheries.  Then the National Rural
Employment Programme would cover all the
blocks in the country and provide wage
employment, particularly during the slack
agricultutural season. About 300 to 400
million man-days of employment per  year
would' be generated by this programme.
Then there are  Plan allocations for the
small scale ,nd khadi and village industries
sectors, which provide the largest number
of jobs in the rural areas. I need not read all
oTThem. They are all  part of this Plan docu-
ment and each one of the things mentioned in
the Sixth Plan has been accepted by
Parliament after deBate. Now, surely by this
debate you SSrlt ask me to change the entire
Plan. Moreover, [ am not th, person who can
adequately represent all riffs view because the
scope of the  Bill before m, is highly
limited. Terefore, I would humbly submit to
the hon. Mover that he should not press for its
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acceptance because it is incapable 0"
enforcement and it is not going to solve the
employment problem. The employment
problem will be solved as We are trying to
solve it. Another hon. friend, Mr. Kulkarni,
has said that there is nothing wrong with the
schemes which We have formulated that the
schemes are good, that these are the only
schemes which can create" more employment
potential. But he says the implementation is
not proper. One can say so. We are trying to
tighten the machinery. The Prime Minister is
so keen that she is having a monitoring cell
everywhere. Sne is writing to th. States and
she hag culled out the main features of the
plan in the 20-point programme. So, the idea
is that we are very much alive to the situation
and we want that all people should have the
right to employment. But Mr. Kulkarni was
right when he said that giving doles will not
help. This has been tried in som, other
countries also. It make people lazy. It makes
people ultimately to come to a situation where
they even lose the will to work. So those doles
will not help. The real help is what we are
trying to do, that is, to create productive
employment.

And it is totally not in the interests of the
State to give unemployment doles, because
that does not create employment. Therefore, 1
will not elaborate on this argument, because,
according to me, the scop, of the Bill is so
limited that even by accepting this Bill, the
real problem which the mover wants to solve,
will not be solved. The real problem is that
we try to implement the Sixth Fives "Tear
Plan. It is true, population is growing. ,nd
with the growth in population we create more
jobs and again more births take place. So; the
population has to be controlled and it has to te
an all-out effort from all sides. And one thing
more. Again | quote my friend, Mr. Kulkarni,
when he says, why blame the Government
alone? All sections of the society are playing
their part. People ,r. inciting strikes people
are inciting to create communal
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tension, people are unfortunately not bringing
about that atmosphere which is needed for a
planned development of the society. So, each
section of the society has to play its role, and
mere acceptance of Mr. Jha's amendment is
not going to solve the problem. I would,
therefore, request Mr. J™ *° withdraw the Bill,
but if he does not, then, it is m, painful duty
to oppose it.
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qv  WI9R! WP AT gET, A4
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g iy T auTs ¥ S a9raE g,
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¥aq @ TEA F A% 1 OERm-
Ll I T i Y
4T | I AFT WT B AT WTIET
TATNA HIAW AT 6 £F Z awar
2 B o Fary Hawr geargen
of fF gz ETRT B 0 W g
witve  frar ag s faarw F
afer  gare FaTs A UF EER ¥
T AT EA W AT | W
AT gim FE, FE #1E 3W
T W H o g oerd
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50 gfamy & w9gd H T w44
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HmmT & A oae i, gEre-
et g 9T qioFt A9 €, MW FreE
Fr TIZTEA, g1 AATTE, Az
A M5 w1 WO IEH 1 AT
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ot fmT geEmer o TEE IAw
FaT7 3 Dfaw

SHRI JAGANNATH KAUSHAL: 1 am

afraid I have already given my -viewpoint.

qimA e E . wgAT F4 7
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oy fo¥ wez w12 §  famso
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THE VICE-CHAIRMAN (DR. (SHRI-
MATI NAJMA HEPTULLA): Are you
withdrawing the Bill?

SHRI SHIVA CHANDRA JHA: No.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA): The question
is:

"That the Bill further to amend the
Constitution of India, be taken into
consideration."

The motion was negative.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA): The House is
adjourned till tomorrow 11 A.M.

The House then adjourned at
fifty-Seven minutes pa* four of the
clock till eleven of the clock on
Saturday, the 7th August, 1932.



